
NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Order daod 11.02 .2004 

:n this case the 

hallengod the apoin ment of private 

iosonr1tont No. 	o Lhc rest of zD31DI,, 

Saria 9ranch Office. 

uruant to the a.vertisement, the 

plicant, Res.No.3 along with others submitted 

Lhcir applications and subsc,tucfl ly there was 

rorLficatin of docurmns filed by oaoh and 

every candidte and the app1ican's case 

could no be considocod oven though 

undisputedly he seoi.rcd ho highes0 percenL:- 

Of i.arks for 	of income certificate. 

hc 	l.c nL 	claimed to hvc submil d 

the income cerLificate cy enclosing the same 

to his application whereas the official 

responden have disputed the receipt of 

s0id income certificate. The matter was 

onujred into and since the income certificate 

could net be Lraccd out the applicanL's name 

was n 	c.on, ideed 	the tIie• of sc1ccton 

of he candidature for he post of Efl2?M, 

o.o. It is soon hat on an earlier 
oocases:rLher candidate, viz., (Rca 

±L! his case filed a case before this 

J.eibuna1 being O.ANo.566/99 which was disposed 

of on .5.2000, wherein it was indLLcaLed that 

hc 1 rccon L. 	lic ant Lhough secured he - 

hirhoam eks sinoc ho did noL aflcloce the 

income cortjfjcate, .herefore, his case 

could not be considered by Lhc official 

rcsondons. Thereafter the applicant has 

flied this case fe nroprLac diroctin 



against the official respondents, sometimes after 

he filed an application for review Cf the order 

dated 5.5.2000 passed in 0.ANo.563/99. But this 

Court, after consideration of the merits dismissed 

the R.A. by upholding the order/judgment passed in 

0.A566/99. In the aforesaid order the fact in issue 

after we examined, it is noticed that whether the 

present applicant had submitted income certificate 

along with his application. The original file was 

summoned and after verification of the original file 

it was noted that the income certificate was missing. 

ifl other words, it was not enclosed along with hs 

application. Therefore, since in this case such an 

idcntic1 issue has been raised, it would be impropriety 
further 

for us to embark upon such an 	u /inqi 	w ry as to hether 

such income certificate was enclosed or not. Shri T, 

Rath, the learned counsel for the applicant has 

submitted that order recordc.rl in the Review plication, 

the aplic p 	ant did not file any appeal before the Hun'ble 

High Court and the applicant remained satisfied with 

adverse order passed on the R.A. It is true that the 

applicant secu:ed the highest rnakk in the H.S.C.Examinatien, 

but that is not itself the sole criterion while selecting 

the candidate to the pest of EDBPM. Since the Res.No.3 

having secured the 2nd highest marks(and the applicant 

having not fulfi1c all thc conditions) the propriety 

of appointment of Res.No.3 cannot be questioned. 

In the result, L.A. is dismissed. No casts. 
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